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tM'S. ASIATIC AND ACETYLENE Co. LTD.

299. DR (MRS.) MANGLADEVI TALWAR:
Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the Asiatic
and  Acetylene Co Ltd.,
blacklitsed by Government; and

Oxj-gen

has  been

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) and (b) The
Asiatic Oxygen & Acetylene Co. Ltd. was
blacklisted for the period 2-7-66 to ' 8-3-68. ;
Blacklisting is a Departmental action which is
resorted to for various reasons; it is not the
Government's policy to disclose the specific
reasons for blacklisting.

12 NOON

CALLING ATTENTION TO A
MATTERS OF URGENT PUBLIC
IMPORTANCE

KKPORTED MALPRACTICES INDULGED INBY
CERTAIN FOREIGN AIRLINEs

SHRI ABID ALI (Maharashtra): Sir, I call
the attention of the Minister of Tourism and
Civil Aviation to the reported malpractices
indulged in by certain foreign airlines such as
undercutting rates of air fare, resulting in losses
to Air-India and involving violation of foreign
exchange regulations.

o RIS (FAL KW) ¢
ST, 4F I FI99T g F T0E AT
AT FfEy qr ¢ 2fad a1 FF @A
& IIF 0K 04T ST A

MR. CHAIRMAN: After the Calling

Attention Motion, I have rot allowed you. I
told you I shall consider

A CANGAW . ST FTFIIE !
fTransferred from th, 7th May, 1968.
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SHRI ABID ALI: The rule says that the
hon. Minister should reply to my Calling
Attention Motion.

MR. CHAIRMAN: Under

cnmetances

At TR v faew & e
TEA AT G wwl fqAr o az w3
f s oz oeT € TI9TT FWT AT B
77z g1 &1 ¥ wean £ fr fawer-
g2 &1 A9 gHUT  qigiHEar
grar g1 ar faavifasre & @ &1
TTAAFAT 7 F9T TEF FT ATAT FT

no cir-

]

)

€1 CAT ARl TR & Ag0 gM@T
ifgm |

MR. CHAIRMAN: I said I shall consider
before I permit you and before- I permit you,
you cannot laise it. Therefore let us go on
with the Calling Attention Motion first.

ol THAFVAN : HT T AR
fF garer waE FFT § faaw @
FIAET FA0| FHEL W gW AN ATYE
foay &, 25 & B az feamfase
T AT E, W HTAT IFRI TR
F AT T FL AT AT FITE
f5 am= ¥ 397, wfFa oz anafan
qreaT | I 4% w4 gt fy oam
gAHRI WIET ZT a1 74 & gH A
10 99, Tg 10 AT AT Far #
gafeqs 7 & a7if gw T A7 wzAa
FOE, EATA RS AFFIOT A0 A4
gl
MR. CHAIRMAN: I have not permitted
you. I said I shall go into the whole thing and
tell you whether I would permit or not. What

is the use of your saying that I have permitted
you? It is unfortunate that you say so.

=
el
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Y Trewpcra ¢ Far a2
FgeE Al g wfgd 0 afz
frsr-aw  wifg & awwi faawr
W FE oArEw | WA WMy
oF faor grar 9w AT 54
feg #1, 37 Gz &1 a=7 ¥ o
B AR FET 5§ A% W IZMI
THE 1T TR WIATE | AR e
HATA T3 AT 77 AT GTATHT ATT 7
1 frggargs wffar st aras
# frare w%h, @A ot aF faam-
fawre & Tifsg wv 7w & A 2w
AAHT #7999 9 F 417 37 | GG §
AT WY qIHEA L ATA A AR
T 7 1 afgr 7 SET T w0
s & faamar azf s sifar
MR. CHARMAN; Permission to raise it is

that first matter and therefore that permission

to raise it also I did not say I was giving you.
Therefore Calling Attention Motion first.

=
a

= AN AH FIN A
qaifars s ag o af 31 F8q
T W HTERTE | AR WIRY A
aeqr & At F5¢ 3 ot wravaww adi
5 ex wind YT H wafeqs 3F oAl
AT gA7 ATE &L AN 78 AT
W FF fFagaarrgramasy §?

MR. CHAIRMAN: That is a different
matter. I said I wiH consider and after
considering I should give you permission.
You can do so to morrow or day after.

oY TUNF I FIET AT
arz? A fam & I Fyadi w1 g
;e & A I g0 " 0T agf
g wfed Fagsi &1 auar d5=ar iy aq
NE TE AW T8 infang
Z 0 WOE ARATF A FIAT TEAT
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% ¥osd wa7 ¥ o197 Wiow| TEn-
aiE o w1 YT gwwr gz 51T ar
f& fawrrdasre & aa
3T & =37 W FE A En

wodAr gilEa

P
a1
MR. CHAIRMAN:: Mr. Dahyabhai will admit
that I heard Mr. Dahyabhai and I said I shall
consider. Tbat you note. And Mr. Dahyabhai I

think agreed to that I said I might be giving
you an opportunity but I sball let you know.

SHRI DAHYABHAI V. PATEL. (Gujarat): I
have written to yoJ and I will await your orders.
I submit to your orders. I have not even raised-
the point.

MR. CHAIRMAN: You should be-just to
me, Mr. Rajnarain.

AN amqoRT o Ao, Afed
QLT WS WTE FT U W WET
A g wara gwr SfEd o sz g

ZFea 2 Al d o @30 e § Ul
AT = f e i Fea & (@ |
“1 shall consider” T FHIT F+F
YT wARIG g4 &0 A7 TIT

Fa wnel & qafaw
SHRI ABID ALI: On apoint oi order,
Sir.
SHRI RAJNARAIN: I amon  a point

of order.

SHRI ABID ALI: That has been disposed
of. My point of order is that after the Question
Hour you asked me to call the attention of the
hon. Minister. I read out what was there on the
Order Paper. Now no other subject can come
except a point of order concerning this very
matter and nothing else. Therefore my request
to you is to ask the hon. Minister to reply to
my Calling Attention. Motion.
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S TANCHLT 2 7 4 & HIT F
aty NEAATET WEH qEF FHTC W0
argar i1 afirazd gy s wE
WA TAETC AT W8, WIEHT
qIE 70 7 Fadl fa9p F&a7 |

SHRI ABID ALI: Sir, what is your ruling
to my point of order? I want a ruling to my
point of order.

MB. CHAIRMAN: Mr. Rajnarain, I wil]
not hear you now. I shall hear you after the
Calling Attention Motion. Therefore please
sit down now.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Sir, thirty-one foreign airlines at present
operate to and through India most of them
members of the International Air Transport
Association. This Association, with the
unanimous consent of its members, has
prescribed certain fare structures to which the
member airlines are required to conform. Any
undercutting of these fares is an offence
under the IATA Regulations for which a
member is liable to be heavily fined. In ad-
dition, foreign airlines function in India by
virtue of bilateral air agreements concluded
by the Governments concerned with the
Government of India. These bilateral
agreements invariably provide that the
foreign airlines, whether or not they are mem-
bers of the IATA, should adopt ths fares
prescribed by it. It is an offence under the
Aircraft Rules to deviate from thig fare
structure, and such an offence is liable to be
punished both with imprisonment and with
fine.

There have indeed been indications from
time to time that certain foreign airlines have
indulged in the practice of undercutting the
IATA fares. The Enforcement Machinery of
the IATA which functions in this country, as
in other important aviation centres ot the
world, have on occasions investigated such
allegations and in certai cases, where
offences have been proved, imposed
penalities on  the
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offending airlins. I, the very nature of such
cases, however, it is difficult for such
allegations to bi? proved because passengers
who benefit from the illegality are not
generally inclined to give evidence against
the airline in question. This difficulty has
been aggravated at the moment by the action
of the Middle East Airlines who, as a
Member of the TATA, have denounced the
IATA fare structure between UK., and the
Par East, thus creating an open-rate
situation.

The problem of under-cutting of the IATA
fare rates is basically an international one for
which an international machinery, as I have
stated, does exist. Nevertheless, it is also a
matter of national concern, for such under-
cutting not only affects the revenue-earning
of our national airline Air-India, but also
leads to other malpractices such as currency
manipulation and violation of our Foreign
Exchange Regulations. It is for this reason
that the Enforcement Directorate of the
Ministry of Finance are also concerned with
such offences. Recently, on the basis of
certain information received, this Directorate
searched the offices of a foreign airline at
Bombay and Delhi; and also the residences of
some employees of the airline. Certain papers
and documents have been seized and these
are at present under scrutiny. It is too early to
say what the investigation of the Enf orement
Directorate will reveal and I am sure Hon'ble
Members will agree with me that I should not
attempt at this stage to anticipate their
conclusions. I would like to assure the House
that apart from the machinery provided by
IATA, the Government of India will continue
to keep a watchful eye and make every at-
tempt to check such malpractices.

SHRI ABID ALT; I am grateful to
the non. Minister for giving very rea
sonable and detailed reply. Is it
not a fact that otie of the Airlines
which is adopting this undesirable
activtv was som-° time back punish
ed bv TATA and is ‘t also not a fact
that that paticular  Air lineis  still
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[Shri Abid Ali.] adopting this bad practice
to this extent that their aircraft are going al-
most full whereas Air India is not only losmg,
as the Minister has said, revenue but also the
country is obliged to acknowledge the fact
that so much money has been paid as freight
and to that extent they have to lose the foreign
exchange? What steps are being taken so far
as the Air India is concerned? Would it not be
possible for Air India to have some
passengers of their own to be helpful to check
this malpractice by those Airlines?

DR. KAR AN SINGH: As 1 have
submitted, certain information has been
received against certain Airlines, and that is
under consideration. As far as Air India is
concerned, we have a very big emigrant
traffic between India and the UK. and we
have recently introduced a special emigrant
fare between Delhi/ Bombay and London and
we hope that this will also help in a way and
offset the malpractices which the foreign
Airlines may indulge in.

SHRI A. G. KULKARNI (Maharashtra):
The Minister has rightly pointed out the
malpractices practised by the African
Airways but I can say that this racket is going
on for a very long time and we incur a loss of
about 2 to 3 crores per year by way of foreign
exchange. I have found out that these are the
four Airways that adopt this:

The United Arab Airlines.
The Syrian Airlines.
The Kuwait Airlines.
The African Airlines.

They are running round about 12 ftf "Mg per
month and it is found that they have got 80
passengers roughly and calculating drawback
at Rs. 1000 per oass<mger it comes to a loss
in foreign exchange of Rs. 2 crores per year.
In this connection there is another racket
going on in this connection and particularly
by the Intercontinental Hotel. When inter-
national tourists arrive there the currency is
also exchanged in collu-

[ RAJYA SABHA ]
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sion with tlie travel agents ano tlie airlines.
May I know what steps the Government are
taking to plug the currency smuggling by the-
Airlines, particularly the African Airlines and
the Intercontinental Hotels in Delhi and
Bombay where the currency is smuggled on a
very large scale? May I know from the
Government whether they have thought of re-
introducing the original system of declaration
of currency and Travellers' Cheques by a
foreigner on arrival here? Now he is required
to declare only the currency that he has. May [
suggest that the Government may persuade
him to declare the cheques—negotiable
currency—also that he brings from foreign
countries? In that case we will know at the
airport how much money has come into this
country through that foreigner so that this
smuggling can be discouraged Then the
Government has rightly appointed a
committee under the Chairmanship of Mr.
Dutt to plug the smuggling of curencies by the
travel agencies as well as the hotels. In view
of all these it is better that the Gov-emirient is
vigilant and the Government plugs these
loopholes so that valuable foreign exchange to
the extent of Rs. 2 to Rs. 6 crores is not lost to
the country.

DR. KARAN SINGH: The Member has
raised two very important points. Firstly with
regard to the Airlines, | have to submit that to
make a broad generalisation—though we have
some information in regard to specific air-
lines—may not be entirely fair be-. cause it is
not correct to say that all those airlines have
indulged in it. For example the Member
mentioned the United Arab Airlines. We have
had absolutely no trouble with them ind T do
not think that anything should be said which
might unnecessarily create complications but
certainly I entirely agree with the Member that
these malpractices that such companies indulge
are very detrimental.

The second point raised is ~ very
significant, which is giving us a lot ol
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trouble and causing us worry  and that is the
leakage of foreign exchange that take; place
in this country as a result of illegal practices
not only by the airlines but also by other
people in the financial world, perhaps some
people in the hotels and so on. It is a matter
which is under the careful consideration of
the Government. In fact we have been
considering  this for the last 5 or 6 months
and the Deputy Prime Minister is
personally looking into the matter in the

Finance Ministry to see what can be done
to prevent this leakage. Several
suggestions have been made. There are

certain legal complications, certain major
complications but certain-ly we have to do
something, otherwise a lot of money that
should  really come to us slips through the
fingers to a large extent. ' This is a matter
which is receiving the special ~ consideration
of the Government and we will take whatever
steps are practicable and also legal steps in
order to check this outflow.

SHRI M. P. BHARGAVA (Uttar Pradesh):
May I know from the Minister whether a
study of the rules and regulations of the
IATA has been made and whether there is
any provision for IATA to conduct enquiries
into any complaints received from any
member country in this connection?

DR. KARAN SINGH; Yes, there is a
procedure, as I mentioned in the statement,
and the IATA does conduct enquiries from
time to time but very often the machinery
which it has is not wholly adequate in order
to look into the matter and therefore the
Government concerned has also got to be
active in this matter.

SHRI S. K. VAISHAMPAYEN
(Maharashtra): Besides these foreign airlines,
there are big travel agents in this country
which are in collaboration with these foreign
airlines. What steps are being taken against
them? Secondly there is a report that some of
the big international airlines
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are also in collaboration in this particular
racket and, if so, has any enquiry been made
into this affair?

DR. KARAN SINGH: The travel agent, of
course play a very important role in all
international travel and certainly when we are
looking into the question of the tightening up
of the rules, the role of the travel agents also
wiH be kept in mind. Regarding the other
airline, I have said that any airline indulging
in this is doing a most undesirable thing and
we are making enquiry to see that such things
do not happen.

SHRI A. P. CHATTERJEE (West Bengal):
The Minister is aware that a great part of the fare
that the passengers pay to these airlines is gene-
rally pocketed by the travel agents as their
Comission. I should not perhaps use the
expression 'pocketed’ but it goes to their
account by way of commission. Of course
nobody ever , supports undercutting as
certainly it is an offence under the IATA
rules and also other regulations but from what
really happens, it is clear that these air fares
settled by the = IATA are much boosted—
much more than what they normally should
be—and as a matter of fact, because of that,
because the fares are much  higher than what
they ought to be this black market in fares
continues, that Is, this undercutting
continues. Will the hon. Minister see to it that
the Indian Government requires the IATA to
again come to a sitting and  settlement of the
international fare structure, so that the fares may
be more economic for the passenger and may be
more rational and reasonable? And I just
want to ask whether the hon. Minister will agree
with me or not in this that if the fares are put on
a reasonable and rational basis, then the basis
of undercutting  of fares will go whether
th, Indian Government will really take any
concrete steps to see that the fare structure is
revised and will impress that point upon the
IATA. In this connec-
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[Shri A. P. Chatterjee.]

tion will the hon. Minister also tell the House
whether he is aware—of course that was the
position some years ago—whether he is
aware that the Soviet Airlines, as far as their
internal fare structure is concerned, and
perhaps in some of their international air
routes also, they do not subscribe to IATA
regulations? I may be incorrect, but the hon.
Minister will correct me if I am so.

DR. KARAN SINGH: Sir, the hon.
Member has raised three points, firstly with
regard to the travel agencies. I do not think it
would be correct to say that they pocket a very
large amount of the fare. Their commission is
fixed by international usage, which I think is
about 5 percent, and the travel agent performs
an extremely valuable function and, as you
know, he does not charge anything from the
customer at all. He makes his money, his
profit, from the airlines, and for all the
services that a travel agent has got to
provide— all the detailed itineraries and tours
and bookings and all—it is the international
custom that he gets his percentage from the
hotels and from the airlines. So I think there is
no reason to believe that in India the travel
agents are getting any undue share; they are
getting their share

The second point, Sir, is well taken because
it deals with rationalisation of the
international fare structure. Now we in India,
located as we are a long distance away from
the main centres where tourism originates,

[ RATYA SABHA ]

our whole interest generally is to bring about
a rationalisation of the fare structure, a
decrease in fares, because if it becomes more
and more expensive, it is a disincentive for
people to visit other places. Therfore, in the
meetings of the IATA we always try and use
our influence in order to bring about a
rationalisation of the fare structure, but of
course I am sure the hon. Member will agree
that this is a matter in which an  inter-
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national consensus has got to be arrived at. It
i not possible for one country by itself to, in
any way, modify it unless they are able to
bring about a climate of opinion, and our
broad approach to this always has been to
bring about a rationalisation and we try and
use our influence in the IATA to that end.

With regard to the Soviet Airlines, the hon.
Member is correct in saying that Aeroflot is not
a member of the IATA, but under the
agreements under which Aeroflot functiona in .
this country for example—I am not sure what
the position of Aeroflot in other countries is—in
this country the agreement provides that the fare
structure will be according to the IATA rates. So
for all practical purposes Aeroflot, not being a
member of the IATA, does not make any
practical difference as far as their functioning in
India is concerned.

SHRI G. MURAHARI  (Uttar
Pradesh): I would like to know whether the
Government is aware of the fact that certain
airlines provide facilities outside the country to
certain other passengers, and instead of reducing
the air fares they give certain facilities which are
not covered by the regulations of the IATA, and
thus give certain advantages to passengers
travelling by those airlines. This is one method
of undercutting the fares. I would also like to
know whether Government is not aware that
there are certain travel agencies which act as
agents for particular airlines and they are in
collusion with those airlines to undercut the
fares. And I would also like to know whether
the Government intends to make it obligatory
for all air tickets to be bought through a bank or
through Air India, because that will be one
method to . prevent this kind of undercutting the
fares.

DR. KARAN SINGH: It is a question of
unfair incentives which he has mentioned. It
may be that some people indulge in it. Of
course It il
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highly illegal, for example giving gifts

on the plane, in which, at one stage, the
different airlines used to vie with one
another. But that was also banned,
because that became one of the ways in

which these unfair incentives were given, I
mean, ;if you travel, somebody giving
you j a beautiful fountain pen set, itisin 1ia

way misusing the fare structure. I So
certainly this is undesirable.
Ar*d, Sir, as far as the travel agent j is

concerned, I think I will do this. |1 will write
to the Travel Agents Association of India;
I wiH take it up because that isa  very
responsible body. There was a meeting of
that Association in Kashmir recently, which
I inaugurated. It is a responsible body. 1
wiH particularly | ask my Ministry to take
this matter up with them in order to see "hat
their co-operation is forthcoming.

I do not think it is possible or even
desirable that all tickets should oniy be
bought from Air India or through a bank
because, after all, the travel agents have ,got
an important role to play, but I am sure that
responsible travel agencies at least will" not
in any way lend their weight to such illegal
practices; I will take this matter up.

SHRI JOACHIM ALVA (Nominated): I do
not know how these questions suddenly flared
up. Is it because of thieves falling out? Has it
come to the notice of Government that there
have been cases in the past, one or two, about
which th had not the courage to take up the
gauntlet? There were one or two cases where
these malpractices, were indulged in.
Secondly, I would 1i-t2 to know what is the
structure of the Middle-Eastern airlines. Are
they an ally of the BOAC? Does the BOAC
subscribe any funds in them? Or do they work
as a kind of associated airlines? Therefore,
what is the difficulty in regulating the foreign
exchange with incoming travellers in a strict

[ RAJYA SABHA ]

manner? Even when the great
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President Johnson orders his citizens that they
shall not spend more than ten dollars to reach
Europe or anywhere in any part of the world,
why is it that we cannot regulate the use of
the foreign exchange with ihe incoming
passengers in a way to benefit our motherland
and see that the malpractices do not take
place in the sense that the State Bank of India
puts up small little cubieles at the aerodromes
and everywhere else— even in the big hotels
the State Bank of India can put up small
cubicles— and foreign exchange could be
dealt with through only those cubicles put up
by the State Bank of India at, say, the big
hotels, and at the aerodromes?

DR. KARAN SINGH: Sir, the hon.
Member has raised three points. The first
thing, is about the thieves falling out. I am
afraid my knowledge ol thieves j; very
limited; I am not in a position to say

SHRI ARJUN ARORA (Uttar Pradesh):
You may consult the Home Ministry.

DR. KARAN SINGH: . . .but whenever
such a thing does, come to the knowledge of
Government, it is the duty of Government to
take action against them.

With regard to the exact structure of the
Middle-East airlines, I do not think really I am
in a position to say. ' Because they are foreign
airlines, what their internal structure is, I do
not have immediate information to give about
1t.

With regard to the question of restricting
expenditure when tourists come into India,
certainly, as I have submitted earlier, we want
to see that the money does not go into .illegal
hands, but we do not want to impose such
irksome restrictions that the people will not
spend because, after all, our interest is that
people should come to India and spend as
much foreign exchange as possible. If we so
tie them, cabin and confine them, then it
becomes a nuisance for
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[Dr. Karan Singh.] them even to change a
traveller's cheque. That way we will be
acting as a disincentive. All that will hap-
pen is that they will overfly India and go
and spend their money, say, in Hong Kong
or Bangkok. So we have got to keep a
balance between the two. We have got to
see that illegality does not take place, and
we also* do not become so irksome that it
acts as a disincentive.

SHRI BHUPESH GUPTA  ilWest
Bengal): 1 should like to know from the hon.
Minister when they came to know that such
malpractices were being indulged in; how
they came to know? Secondly, I should
like to know which are the concerns.
Somehow or other we have not been jjiven
their names. No harm in divulging the
names of those concerns. After all they are
doing it, and it is no longer a secret either.
As' far as we are concerned, we have
been hearing this kind of thing for a long time,
and now we find the Government is acting
after so many years. What was Government
doing earlier? With regard to attracting the
tourists and so on, well, inspire them to spend
money in our country. I can understand that,
but I believe seme-thing could be done better
in order to prevent money flowing into black
market or similar other  channels—
anyhow—but the  black  marketeers say
that the black market money is also in
India—it is patriotic money according to
some black marketeers, because the black
market is located in India. That being so, if
we have that definition of patriotism, ihen
it is very difficult to do anything. Be- i
sides, we have the very great outfit j of the
Bombay Government intelli- igence and
so on. What are they doing in Bombay?
Why did .they not find out things earlier than
now? AU these  things should be
explained a little.

DR. KARAN SINGH: Sh-, I do not think
it would ibe really possible or desirable for
me to give more details as to how the
information was collec-

[RAJYA SABHA]
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ted, because after all we want our sources of
information to increase. And the very fact that
thig information was forthcoming itself is a
very healthy sign. As the hon. Member has
said, I think w, should take such action in
future also against any airlines indulging in
any unfair practices and so the actual modus
operandi or mechanism and the details
involved and all that—TI think you will agree
with me, Sir,—it will not be desirable for me
to give. In fact if I do that may hamper not
only this investigation but also the further
inflow of information.

SHRI BHUPESH GUPTA: What is the
name of the company?

DR. KARAN SINGH: It is not a" company.
>t is only an Airline.

SHRI BHUPESH GUPTA: What is the
name of that Airline?

DR. KARAN SINGH: It is the Middle East
Airlines against whom this particular action
is being taken.

MR. CHAIRMAN: Next item-Papers to be
laid on the Table.

PAPERS LAID ON THE TABLE

APPROPRIATION ACCOT-VT« OF tHE DFIENCE
SERVICES (1966-67) AN™ Ki.L.>TED PAPERS

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARIJI
R. DESAI): Sir, I beg to lay on the Table,
under clause (1) of article 151 of the
Constitution, a copy each of the following
papers: —

(i) Appropriation Accounts of'the
Defence Services for the year 1966-67 and
Commercial Appendix thereto.

(i) Audit Report (Defence Services),
1968.

[Placed in Library. Se, No. LT--1174/68
for (i) and (ii).]



